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BANARAS HINDU UNIVERSITY
(AMENDMENT) BILL—Contd.

As PASSED pY Rasya Samma

Mr. Speaker: The House wii now
toke up further consideration of the
following motion moved by Shri M. C.
Chagla on the 24th November, 1965,
namely:—

“That the Bil] further to amend
the Banarss Hindu University Act,
1915, as passed by Rajya Sabha, be
taken into consideration.”

Shri P. R. Chakraverti to continue
his speech.

Shri P. R. Chakravertli (Dhanbad):
Sir, 1 was pleading yesterday for a
realistic consideration of the  issues
that confront us. It is nol a question
of throwing a challenge here and then
running after it. We have to know
that young talents are not so discern-
ing and calculating as we are. They
are seized with 5 form of emotion and
passion. unless the matter is made
clear to them. 1 wanted to ark the
‘Governm.'nt to understand that factor
instead of 'hrowing a challenge.
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My idea was to emphasise on  this
aspect that when a particular issue
vonfronts the people at large and
pecially when young minds are sur-
charged with emotion, animated as
vell as agitated the Government has
to take a realistic stand. There is a
short distance between animation and
agitation. Today there is an appre-
hension that this Bill has come before
the Parliament and the other Bill with
respect to the deletion of the word
‘Muslim' or other denominations which
smack of community, caste or any
religions appellation Tay not come.
That is an admitted fact. When we
in India have formed a particular pet-
tern of life, we cannot also have these
religions denominations. It iz well and
good; 1 am whole hog with it. I want
absolute elimination of all those In-
signia, bell, book and candle. In this
context, unless we have that compre-
hensive Bill, covering both the
Aligarh Muslim University and the
Banaras Hindu University, this ap-
prehension will create trouble and un-
rest. That is obvious. We are throw-
ing & challenge that indiscipline will
not he tolerated. We must have that
genuine and healthy atmosphere creat-
ed by a proper understanding. That Is
what we are called upon to do.

Mr. Dwivedy raised a point of order
when | zaid, I am ready to support Mr.
Kamath's proposal. But as you know,
when you go with him, you are land-
eod in a quagmire. I know it is a con-
stitutional imbroglio. When 1 said I
am prepared to support Mr. Kamath's
proposal that we could review this
thing by sitting together, immediately
the constitutional question arose. If
that is so, my proposal is definite: All
a inations, all religi ppell
tions must be deleted. No personal
name should be attached to any insti-
tution. 1 would never allow Pandit
Madan Mohan Malaviya's name 1o be
reduced to an arithmetic figure—PM®
KV ? -Pandit Madan Mhohan Malaviya
Kashi Vishwa Vidyala. We cannot
even pronmunce this. Tt is impossible
to pronounce it. If my name cannot
be pronounced, how can this big name
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be pronounced? I am terribly opposed
to this idea of associating the name
0f Pandit Malviyaji with this. As 1
said, he ig one of the greatest nationa-
lists, Some friends were telling me
that he was a Hindw It is a pity that
he is 30 described. He is one of the
greatest nationalists, 1 was a volun-
teer when he called upon us to face
the bullet in this Delhi city. I accept-
od hig command in 1932 and suffered
incarceration. Undoubtedly he is a
great nationalist. He is the embodi-
ment of the culture and aspirations of
India. 1 will not allow his name to
bte reduced to an arithmetic figure.

My practical solution, therefore, is
this. Now that the people have got
grave misapprehensions and there is a
lack of understanding, it is quite in the
ftness of things that the young minds
are stirred to passion and emotion.
They are surcharged with the feeling
that here is something which stands
in the way of their way of life. Im-
mediately they come with a protest,
we cannot throw this challenge and
say that we are not going to tolerate
their opinion. When 1 was the Presi-
dent of the Students’ Union, I chal-
lenged the Prime Minister of Bengal,
it was a lnnntically communal minded
Ministry headed by Nazimuddin, For
that I lost my Ph.D. Tt was this r:hnl-
lenc~ that ted an at
among the Muslim posl-mdu.ntn We
cannot forget that aspect.

Now, these young men are not so
ealculating as we are. They are the
emobodiment of youth, Our youth has
withered away. Their youth is in the
offing. They are now in their prime
of lite. They must give expression to
their feelings. When they protest, we,
sitting within four walls, throw a chal-
lenre to them. Sir. I am terribly op-
posed to this. T give a warning that
it will nnot end here. You must be
reasonable. practical and realistic. You
must see that there is g definite pro-
poeal. The Government must think
judicinusly and realistically and this
Bill must be withdrawn at this stage.
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Some hom. Members: No, no.

Shri Hari Vishnu Eamath (Hosham
gabad): Sir, may I make a submission
Believing in  the soundness of the
motion that 1 moved yesterday, the
old maxim “try, trv, try again” and
that patient persen ance is the sine
qua non of parliameniary enterprise, J
move that under Ru.e 109:

“Further debate on the Bill be
adjourned.”

Shri M. R. Masani (Rajkot): Sir, ¥
rise 1o a point of order. Mr. Speakex,
I think this motion is barred under the
rules of this House. Yesterday, when
the debate started, the hon. Member
made the same motion and the House
by an overwhelming majority rejected
the motion and decided that the debate
must be proceeded with. At that time;
the hon. Minister made a very brave
appeal to us to vote on the merits of
this measure and not be influenced by
what is happening outside. Now, Sir,
1 would like to know what is the new
thing that has happened since we dis-
cussed this matter yesterday, why our
four hours have been wasted and why
now we are told, when we are at the
fag end of this debate, that we should
not further debate this matter?

Now, the rules take care of this
situation. In order that the dignity of
the House and its steadfastness of
purpose Mmay be preserved, there are
two rules which say that this kind of
motion should not be repeated.

The first rule is Rule 186(68) which
says that in order that a motion may
be admissible it shall satisty the fol-
lowing condition, namely: “It shall
not revive discussion on a  matter
which has been discussed in the same
session.” Yesterdany, the House took
a decision on a matter which was
whether to procecd with the discus-
sion or not. The House gave its de-
cision in that matter and I submit
that this repeated motion is, there—
fore, out ot order.
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There is another rule, Rule 338
which again deals with the same thing,
¢he repetition of a motion. It says that
“a motion shall not raise a question
oubstantially identical with one on
which the House has given a decision
dn the same session.” Yesterday, there
was a motion for adjournment. Today,
again there is a motion for postpone-
ment of the debate. It is substantially
the same motion. In fact, it is identi-~
eal. More than substantially, it is
Aundred per cent the same motion.

Under what rule canp this motion
®e admitted when there are two rules
that come clearly in the way. Even
Rule 109, on which the hon. Member
relies, says that he can only move this
motion with your consent, I appeal to
you, Sir, first of all, to rule this
motion out of order under the two
rules that I have cited in this House.
1 think this House will lower itself if,
after having very bravely decided to
discuss this matter on merits yester-
day, the whole House now runs away
#rom its responsibilities because of
what might be happening outside and
Pecause the hon. Members ppposite do
mot want to displease somebody or
eother outside. I think the hon. Minis-
%er owes it to this House to oppose
€his motion. Yesterday he made a very
brave statement which we were pre-
pared to reciprocate. We appreciated
#hat the Government were having a
free vote on this, Let this House
wote on this question of a name and
Pe done with it once for all. Let us
mot have this issue pestering us from
@is session to the next session and
poisoning the political lite of the

try simply b the majority
do not have the courage to take &
decision. I appeal for your ruling,
BSir, to bar this motion,

Shri Frank Anthoay (Nominated—
Anglo-Indians): Under rule 109 I was
mveelf going to move a motion for
adjournment. It stands by itself. Any
Memter can move a motion which is
mot substantive, from time to time,
mubject to the consent of the Speaker.
Rules 188 and 338 stand by them-
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selves, Those procedures are rela=
ted and there notice hag to be given
Here, if considerations arise, from
time to time you can move for ad-
journment. I submit with great res-
pect that the debate has shown the
intensity of feeling on both sides.

Mr. Speaker: It is a matter for the
House to decide, So far as the point
of order is concerned, I agree with
Shri Frank Anthony. So far as rules
186 and 338 are concerned, there has
not been any decision on any subtan-
tive motion, It has been only proce-
dural. at this we
decide that we do not adjourn the de-
bate and after five hours' discussion
we find that it must be adjourned to
some other day, it can be done. A
motion under rule 109 can be moved
at any moment when the discussion
is going on and it does not debar us
from moving another motion in that
respe:t. That is all what I have to say
about the point of order. So far as the
question itself is concerned, it is for
the House to decide.

Shri H. N. Mukerjee
Central): If I may be
say go, would it be proper in the
course of one discussion which  has
not been interrupted either by efflux
of time or any other special considera-
tion, to revive a motion which yes-
terday was put before the House and
rejected? Could we have it again?
Quite apart from whatever might be
in your discretion, would it be pro-
per? Because, this discussion has
gone on uninterruptedly from yester-
day, interrupted only by Question
Hour and certain other items of to-
day’s agenda which are there on ac-
count of our rules. This has gone on
without interruption. I could have
understood it if the discussion was
interrupted, certain vther thinge
intervened and Parliament in its
wisdom decided to adjourn it over
again. But we are having an uninter-
rupted discussion and, as Shri Masani
hag pointed out, it is something which
surely goes to the root of the matter,
because the Minister has made the
position of the Government clear, and
I take it that when the Government

(Calcutta
permitted to
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says something, it means it sincerely, Mr. Speaker: Perhaps the hon.
at least to a certain limited extent. Member does not remember, but
' when  yesterday Shri Mukerjee

Shri M. R. Masanl: That is a hope!

Shri H. N, Mukerjee: He presumes
to be a very courageous gentleman
and he even upbraided me when [
tried Lo criticise him by posing as a
wvery generous and liberal-minded _per-
ascn who was leaving the matter for
decision by a free vote in this House
and he would not use the whip in
order to get the Congress to vote one
way or the other. The Minister, there-
fore, posed as a very liberal and gene-
rousminded parliamentarian and told
us to behave gecordingly. We took him
at his word, We discussed this matter
on merits, We know, at the same
time, that this House is being sought
to be blackmailed by certain commu-
nal e'ementg in this country, on
whose corns the Prime Minister dare
not tread. Even the Prime Minister,
who has got the whole of the trea-
sury bench behind him, does not dare
tread on the corns of some communal

elements in this country..........
(Interruptions). That is exactly what
is happening.... (Interruptions).
Shri Vasudevan Nair (Ambala-
puzha): The Prime Minister is be-
kind all this,
Mr. Speaker: Order order. So far

as the propriety is concerned, that is
for this House to decide. It may vote
any way it likes. Membery are free
to vote whichever way they like.
when such a motion is moved, 1 have
to put it to the vote of the House. A
point of order was raised as to whe-
ther this motion can be raised at this
moment or not. I had to decide that.
Other things are left o the House.

So, I will now put the motion to the

vote of the House,

Bhri P. K. Deo (Kalahandi):
Before you put it to the vote, we
wauld like to take part in the™ dis-
cussion gn the merits of the motion.
‘We want to oppose it.

wanted permission to speak on the
motion I refused it. Now I will put
the motion to the vote. The question
is:

“That further debate gn the
Bill be adjourned”.

The Lok Sabha Jivided:

st weradie et (fawmic)
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Order, order, 1 will cal for the divi-
sion again.

Shri P. K. Deo: Why?

Mr. Speaker: The hi has: -
failed; what should I do? Now, 1 am
calling for the Division again. The
Members should be ready.

Shri Harli Vishnu Kamath: Is
machine ready now?

the

Mr. Speaker: I
light is there.

presume s0; the

Shrimatl Renu Chakravarily (Bar-
rackpore): The machine was shocked -
at the behaviour of the Congress
Party.

Mr. Speaker: The question ls:

“That further debate on the
Bill be adjourned”.

The Lok Sabha divided:
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Division No. 7]
Abdul Rashid, Hakshi
Abdul Wahid, Shri T,
Alsgesan, Shri

Alva, Shri A, 5.

Alva, Shri Joachim
Anev, Dr, M. §.
Anthony, Shei Frank
Azad, Shrl Dhagwst Jhe
Babunath Singh, Shri
Bade, Shri

Bal Krishna Singh, Shri
Harman, Shri P. C,
Barua, Shri Hem
Baswant, Shri

Bhagvati, Shri

Bhakt Darshan, Shri
Bhanu Prakssh Singh, Shri
Brafeshwear Prasad, Shri
Brii Besi Lal, Shri
Chakruverti, Shri P. R.
Chandak, Shri
Chandrabhan Singh, Shri
Chaturvedi, Shri 8. N.
Chaudhuri, Shrimst Kemals
Dm, Shri B. K.
Deshmukh, Shri B, D.
Dhuleshwar Meens, Shri
Dighe, Shri

Dixit, Shri G. N.
Dorsi, Shri Kasinstha
Dwivedi, Shri M. L.
Ering, Shri D,

‘Ganspati Ram, Shri
Gupts, Shri Badshah
‘Gupts, Shri Keshi Ram
Hanumanihaiys, Shri
Harvani, Shri Ansar
Huzariks, Shr J, N.
Jena, Shri

Jouhi, Shri A, C.
Fachhuvaiys, Shri Huksm Chand
Kamath, Shri Harl Vishau
Kamble, Shri
Kanskasabal, Shri

Karni Sloghfi, Shri

Barkatski, Shrimati Renuka
Bhattscharys, Shri Dinen
Bhwel, Shri P. H.

Buts Singh, Shri
Chakrevartty, Shrimati Resu
Dandeker, Shri N.

Des, Sbri P. K.

Ghosh, Shri P. K.
Himmatsinhi, Shri

Jegiivnn Ram, Shri
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Kiran Veer, Shrl

Katoki, Shri Liladhar

Kripa Shankar, Shri
Kripalani, Shri J. R
Krishnamochari, Shri T. T.
Lakhan Das, Shei
Lukshmiksnthemms, Shrimati
Lalit Sen, Shri

Luskar, Shri N. R.

Laxmi Bai, Shrimati
Mahsdeva Prassd Dr.
Mahida, Shri Narendra Singh
Mali Mariyspps, Shri
Mansen, Shri

Musuriya Din, Shri

Mathur, Shri Harish Chandrs
Mehrotra, Shri Braj Bihari
Mehta, Shri Jashvant
Melkote, Dr.

Minimata, Shrimati
Morsrka, Shri

Mubkerice, Shrimati Sharda
Munzni, Shri Devid
Murthy, Shri B. 5.
Muthish, Shri

Muzsffar Husain, Shrl
Maik, Shri Mahcswar
Mands, Shri

Munker, Shri I S,
Niranjan Lal, Shri

Oza, Shri

‘Pandey, Shri Vishwas Nath

Fanna Lal, Shri
Parashar, Shri

Parel, Shri N. N.
Putel, Shri Rajeshwar
Pratap Singh, Shri
Raghunath Singh, Shri
Rajv,. Shri C. R.
Rajden Singh, Shn
Ram Swarup, Shri
Rampurt, Shri M.

" Ramshekbir Prassd Singh, Shri

Rananisi Singh, Sho
Ranc, Shri
NOES

Jha, Shri Yogendrs

Krishrapal ‘Singh, Shri
Mahenands, Shri
Malaviye. Shri K. D.
Maseni, Shri M. R.
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Ran, Shritlunmarth

Rae, Shri Joranatha

Ran, Shri Muthyal

Rattan Tal, Shri

Reddiur, Shri

Reddy. Shri Linga

Reddy, Shri R. Surender

Roy, Shri Bishwanath

Sadhu Ram, Shri

Saha, Dr. 5. K.

Seigal, Shri A, 5.

Samanta, Shri 8. C.

Snatak, Shri Nardeo

Sarma, Shri A. T.

Satysbhama Devi, Shrimatj

Sen, Shri P. G

Sherma, Shri A, P.

Sharms, Shri K. C.

Shashi Ranjan, Shri

Shastri, Shri Lal Behadur

Shastri, Shri Remanand

Sheo Narain, Shri

Shinde, Shi

Shree Naraysn Das, Shri

Shysm Kumari Devi, Shrimani

Singh, Shei A. I

Sinha, Shrimati Remduleri

Sinhs, Shri Sstys Neraysn

Sinhasen Singh, Shri

Sm:'d_mm Famschandras, Shin
i

Subramanysm, Shri T.
Sumat Prased, Shrl
Swamy, Shri Sivamurthi
‘Tahir, Shri Mohammad
Tiwery, Shni D N.
Tiwary, Shei K. N.
‘Tiwary, Shri R. §.
Uikey, Shri

Upadhyays, Shri Shiva Duw
Valvl, Shel

Werma, Shri Balgovind
Vyaa, Shri Hadhelal
Waanik, Shri Balkrishne
Yadsb, Shri N. P.
Yadav, Shri Ram Harkh
Ymhpal Singh, Shei

Murmu, Shri Sarkar
Nuk, 5hri D, J.

Nair, Shri Varudevan
Mesamany, Shri
Pandey, Shri Sarioo
Raghsvan. Shri A, V.
Ram Singh, Shri
Rangs, Shri

Rao, Shri Remepethl .
Recdy, Shi Keratimba .
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Reddy, Shrimat! Yashods Shukls, Shrl Vidys Charsa Surys Prasad, Shri
Sen, Dr. Ranen Sidheshwar Prassd, Shri Tan Singh, Shri
Sexhiyan, Shri Singh, Shri D, N. Utiys, Shri
Sharma, Shri D. C. Singh, Shri S, T, Varma, Shri Ravindra
Shashank Manjari, Shrimati Singhs, Shri Y. N. Vishram Prasad, Shri
Sbastri, Shri Prakmb Vis Sonavane, Shri Wadiwe, Shri
Bbickre, Shri Soy, Shri H. C. Wasior, Shri

Mr, Speaker; The result of the Divi- ing motion for reference of the

slon is: Ayes—137; Noes—51.
The motion was adopted.

Bome hon. Member:
shame!

Shame;

Shrl Sinhasan Singh (Gorakhpur):
On a point of order, 8Sir, Shri
Raghunath Singh has brought a brick
here—a real one.

Mr. Speaker: Though that is not
wsually done, but it might be in-
teresting for the Members to just
learn that I got a telephone from Dr.
Lohia from Lucknow this morning
and he said that every brick in that
University bears these three letters,
Kashi Vishwa Vidyalaya—crores of
them—and then the Viceroy, when he
laid the foundation also said the
same thing and that stone also bears
the same thing, (Interruption). I
do not know whether it is correct or
mot,

Bhri Raghunath Singh (Varanasi):
1 have brought the brick. It is
written there, Kashi Hindu Vishwa-
vidyalaya. If you want I can show
you

Mr. Speaker: No; we do pot want
B today.... (Interruption),

Shri Hari Vishnu Kamath: The
brick can be dropped then. We can
have the brick then when the fur-
ther cunsideration of this Bill Is
taken up.

Mr. Speaker: That is for the Mem-
bers.

12.53 hrs,
PATENTS BILL—contd.

Mr. Speaker: We shall now take up
further consideration of the follow-

Patents Bill to a Joint Committee:

*“That the Bill to ‘amend and
consolidate the law relating to
patents, e referred to a Joint
Committee of the Houses consist-
ing of 45 members, 30 from this
House, namely: Shri S. V.
Krishnamoorthy Rao; Seth Achal
Singh; Shri Peter Alvares; Shri
Ramachandra Vithal Bade; Shri
Panna Lal Barupal; Shri Dinen
Bhattacharya; Shri Bibhuti
Mishra; Shri P, C. Borooah;
Sardar Daljit Singh; Shri Basanta
Kunrar Das; Shri V. B. Gandhi;
Shri H. K. V. Gowdh; Shri
Kashi Ram Gupta; Shri Prabhu
Dayal Himatsingka; Shri Madhav-
rao Laxmanrao Jadhav; Shri
Mathew Maniyangadan; Shri M.
R. Masani; Shri Braj Behari
Mehrotra; Shri  Bibudhendra
Mishra; Shri Chhotubhai M. Patel;
Shri Naval Prabhakar; Shri R.
Ramanathan Chettiar; Shri Sham
Lal Saraf; Shri A. T. Sarma; Dr.
C. B. Singh; Dr. L. M. Singhvi;
Shri P. Venkatasubhaiah; Shri
K. K. Warior; Shri Balkrishna
Wasnik, and Shri Ram Sewak
Yadav and 15 from Rajya Sabha;

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make
u report to this House by the
first day of the second week of
the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such variations





